
<Svk) 
4-4 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDFRMiD BENCH ; AT HYDERAB AD 

O.A. 658/94. 	 Dt, of Decision 	8.6.94. 

H. Ugandra  Raju 
	 Applicant 

Vs 

Secretary, 
Union Public Service Commission, 
Dholpur House, 
Shajahan Road, 
New Delhi. 

Union of India, rep, by its 
Secretary, Personnel and Training 
Department, Centre  1 Secretariat, 
New Thplhi, 	 ,. Respondents. 

1 

Counsel :for the Applicant : Mr. X.P.V. Subba Reddy 

Counsel for the Respondents : Mr. N.R.Devaraj, Sr.CGSC. 

CORAM: 

mt.Jt' 	t2tnT SO T C' CLan T t rCmt't' 	fl 	VT r'r TA nfl r fl ?C% - 	trrf't' 	?TSS tfl ,,7t, 

THE HON 'B LE SI-IRI R, RANGARMAN : MEMBER (ADMN.) 
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O.A.NO.658/94. 	 Date: 8.6.1994 

INTERIM ORDER 

X as per Horx'ble Mr.Justice V.Neeladri Rao, Vice Chairman X 

Heard Sri K.P.V.Subba Reddy, learned counsel for the 

applicant and Sri N.R.Devaraj, learned Standing Counsel for 

the respondents. 

This O.A. was filed praying for a declaration that 

the action of R-21n not extending the benefit of 5 years 

age relaxation to aBCs in Recruitment for Central Services 

an5the consequential order dt. 29.4.1994 of R-1. in rejecting 

the application of the applicant for Civil Services (Preli-

minary) Examination 1994 on the ground of over-age is illegal, 

arbitrary, discriminatory and violative of Articles 14 and 16 

of the Constitution of India and for a consequential 
direction to tne responaents to allow tne appitcant to 

appear for the Civil Services (Preliminary) Examination,1994 

by giving age relaxation. 

The applicant sent the application for Civil Servi-

ces Examination, 1994 in time (Registered as 199533) . The 

same was rejected on the ground that he crossed 28 years. 

to OBCs upto 5 years is a matter for consideration in this Q.A. 

ADNIT. 

O.A.No.650/94 we feel that it is a case where a similar interim 

direction has to be given in this case also. 

6. 	R-1, i.e. TJPSC is directed to send the Hall-ticket to 

the applicant so as to enable him to appear for Civil Services 

(Preliminary) Examination 1994 with Centre at Hyderabad; but 

.3/- 



S 	 :3: 

his result on the basis of performance in the above 

preliminary Examination should not be declared until 

further orders of this J3ench.c\ 

a. Rengara j an) 
Member(Admn.) 

Dated: 8th June,! 1994. 
Dictated in open court. 

V.Neeladri Rao) 
Vice-Chairman 

L.eputy Registrar (J) cc 

Grh. 

To 
S. ASiC bC%..S -as)' g 	'SC * Jfl.#• 1.CI%#Sjflfl. flJkSO'g 

snaj4an Road, New 11hi. 
2. The Secretary, Personnel ano Training Dept., 

Union of India, Central Secretariat, 
New Delhi. 

One copy to MrJJ.R.Levraj, Sr.WSC•CAT.nyd. 
One spare copy. 

pvm 
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TED BY 	J' /CciAD B? 
CHECLED BY 	 APPROVED BY 

IN THE CEijTRAL ADi;INIrp.fv TRhrnj 
FTh13EaBAD E'EcH AT :-rZDER3?W. 

THE HON 'ELE NP. JUSTICE V .NEELADRI RAO 
VICE CIT 

THE i-IOY'DLE MR.A.flC( RTHI 	MENBEP(A) 

THE IIO'JLE UR.T
T 

NDRA&:j.p REDD 
'Mt1113Efl( L UDL) 

ct D 

THE E0N'L3LE 

Dated;_b -1994. 

No. 

bS 
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Admitted and Interim Directions 
Issued. 

Ai 1 aae d 

of with directjon. 
Di S mi\s Se d. 

Disrn4sed as withdrawn 
Dismibsea for default. 
Reiecfecvordered 

pv rn 
No older as to costs. I 

rRYDE~RABAD 

minjjJ19 Tribunal 
SP4TCH 
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